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Common order in O A.768/2002 and 60/2003.

Wednesday this the 12th day ot March 2003.
CORAM: ;

o~

HON’BLE MR.A.V. HARIDASAN VICE CHATRMAN ,
HON’BLE MR.T.N.T. NAYAR, ADMINISTRATIVE MEMBER

O0.A.768/02:

S.Sreekumar, Branch Postmaster,
Kokkottela, Aryanad. (on leave)
Residing at: ‘Sreepadmam’

Eravoor, Aryanad. Applicant

(By Advocate Shri Vishnu S. Chempazhanthiyil)

Vs.
1. Sub Postmaster . Kattakada.
Trivandrum.
2. Sub Divisional Inspector of Post Offices.
Nedumangad.
3. Superintendent of Post Dffices,
South Division,
"Thiruvananthapuram.
4, Union of India. represented by its Secratary,
Ministry of Communications,
New Delhi.
5. S.Somasekharan Nair.
Branch Postmaster. Kulaooada
now working as Group ‘D', Kattakada P.O..

Trivandrum. Respondents
(By Advocate Shri K.Kesarvankutty, AC”\P(P 1—4)
(By Advocate Shri Thomas Mathew (R5) ;

0.A.60/2003:

S.Somasekharan Nair
Branch Postmaste Fulappada. :
(Terminated from thp post of Group D Kattakada)

On leave at Sivalayam, Kulapopada P.O.

Aryanad-695542 . hpplicant

(By Advocate Shri Shafik WM.A.)

Vs. \
1. Union of India represented by }
the Chief Postmaster General, ;
Kerala Circle, Trivandrum. ,
2. The Senior Superintendent of Post Offices,

Trivandrum South Division.
Thiruvananthapuram.
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(T.N.T.NAYAR) ;
ADMINISTRATIVE MEMBER ‘ (A< V-HARIDASAN)

VICE CHAIRMAN
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